.y Unisr ef Inréia, Rep, by:
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

|
AT HYDERABAD

s,

1, Divisienal Railway Mamager,
S.E.Railway, Visgkhapatnam,

2. Senier Divisicmal Engimeer
(Coerdinatien),S.ELRailway,
Visakhapatnam,

3. Senier Divisisnrsl Persanmel Officer,
S.E.Raillway, Visakhapatram.

.o Rwépsndents

COUNSZL FOR THE APPLICANT :: Mr.Y.Subrahmanyam
COUNSEL FOR THE RESPONDENTS:: Mr.C.V.Malla Reddy

CORAM :
THE HON'BLE SRT R.RANQARAJAN,MEMEER(ADMN)

AND
THE HCN'RIE SRT B.S.JAI PARAMESHWAR.MEMBER(JUDL)

¢t ORDER :

0.A.Ne.567 OF 1996, 'DATE OF ORDER:7-12-1998,
Betwmeay:
. P.8,N.Raju. ‘ - Applicant
a8 d

et Wy L

LN

ORAL ORDER (A3 PER HON'BIE SRI R.RANGARAJAN,MEMEER (A).) -

Heard Mr.K.Veakathhwara Rae f3r Mr.Y.Subrahmaayam,

learned Ceunsel fer the Applicant and Mr.C.v.Malla

learned Standing Ceunzal fer the Raspemdents;

2. This is OA is filed fer the fellewing relisfs:

1) Te review the éelectiaa mad=s te tha pest ef

PwM by rectifying the errer in igmerimg the
cenfirmatien ef thé apglicant as Senisr Gan
with affect frem 1-2~1983 amd declare that
rackening servica a3 Senier Gargman with ef

frem 1-3.1995 ws illegal, arbitrary and te

Reddy,

man

fact

Jive

weightage marks fer haviemg held the higher pest;
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2) Te direct the respesdents te cialude ths Rame
of the applicant im the prece=edings eof the DPO-
WAT"S Memerandun WPY/446/PWM, dated:19-4-3995
st apprepriaté place;

3) Te pay the di&fcreace‘in pay ard allewance fer the
peried frem 4-5-19294 te 21.2.1995 between |Saier

Gangman and Junier Gangamars and

4) Pay‘cmst of suit, isterest sad such sther raljaf/
ralisfs vhich| the Hen'ble Tribural may be [pleased
te coensider ag incidental and cemsz2gquextial te the

circumstaeces af tha caze,

3. When the OA was taker up fer fipal heariag, the

learpsd Ceunssl for the Applicamt submitt=d that hE i=

this O,

|

4. Tv vimwy of the sbeve submissiem the OA is dismisaed

not pressing

T et a,

@8 sot pressed, No cests.
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{ R.RANGARAJAN )
MEMBER {ADMN)
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DA, 567/96
Capy toge
. 1. The Divisional Railuay ﬁanagar, S,E.Railuay, Ulamﬁhapatném.
l2; The Senior Oivisional Englneer (Cmardlnatlan), S.E. R@;lujy,
Visakhepatnanm, i |
3« Theg Segnior Diviﬁ.aﬁal ﬂersanhal G¢ficer, S.E.Railuway, Yig
4, DOna copy tm‘ﬁr.rY.Subrahmanyém, Advocate, CAT., Hyd,
5, One copy to FAr. C,V,Malla Reddy, Sé.far Rlys, Cﬂf., Hyd.
6. Onez copy to D.R.(A), CAT:, Hyd.
7. One duplicate copy. !
.8ET

akhapatnam.
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TYPED BY COMPARED BY ™ ‘t
CHECKRD BY "APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRT BUNAL

HYDERABAD BENCH : AT HYDERABALD

e &)

THE HOK'BLE MR.

B :
A D .
RS T F%gkgknéamﬁhfmﬁi)

M ( 7.DERT)

THE HON'BLE MR,

DATED: 3-- {2 -19%8
| GREER/JUDGMENT

" Nkt e e P

Ferdrf Gt/ MO

0. 1«..,}30. 156:}. /%

T.A.No. . (Wepao )

A ‘-s

Admitted and interim directions issued.

hl;owed.

Disposed of with{directions.

Dismissed’ :
omi.ssed 7
ismissed as wifthdrawn !

Dismissed for fault.
Ordered/Re jectpd.

No order as td costs.
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